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ORDERS OF THE TRIBUNAL 

Shri Tripathy in caursc of the day. On rec ipt 

of the said IPO (as, refcrrd to earlier), 

Registry to confine this Q.A. No. in respect of 

applicant No.1 and assign another number in 

respect of opplicant 1qo.2 for statistical 

purpose. 
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Orer No.2 eatee.6,2OO4 

Heard. NonOnsidOrotiOfl of the 

grievance of the applicants 'ertaining to 

finaric il bene fits arising out of desparity 

in their pay sca1eis the subject matte.r.of 

this O.A. under section 19 of the A.T.t,1985. 

1-laying heard both the sides, the 

Respondents are directed to consider the 

grievance of the applicant (as raised in the 

present 3.A.) by treating the same as their 

representations and pass necessary consequen-

tial orders by the end of October,2004. 

With thi-s,D.A. is disposed of at 

the stage of adiission. 
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and free copies of this order be handed 

over to the counsel of both the sides. 
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